N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

l.a. No. 2 in CVIL APPEAL NO. 798 CF 2007

PROVINCIAL CO-OP. D.F. LTD. & ORS.  ..... APPELLANTS
VERSUS
AJEET SINGH L RESPONDENT
ORDER

Application is all owed.

Matter be restored to its original nunber.

[J.M PANCHAL]

NEW DELHI
JANUARY 25, 2010.



